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Shri Karshanbhai ishwardas Patel, 
Pharmacist, Western Railway, 
Dispensary, Palanpur. 	 .. Applicant 

Versus 

Union of India 
through: General :ianager, 
Western Railway, Bombay. 

The Divisional Railway i4anager, 
Western Railway, Ajmer Division, 
Ajmr. 	 .. Respondents. 

Coram : Hon'ble Mr. P.M. 	shi 	: Judicial lIember 

Hon'ble Mr. P.S.Chaudhurj 	: dministretive 
Merber 

ORAL 0EWR 	
17/4/1989 

Per: I-Ion'ble ur. P.M. Joshi 	 : Judicial Member 

In this application filed by the petitioner 

Shri Karshanbhai lshwardas patel, under Section 19 

of the Administrative Tribunals Act, 1985, he has 

challenged the validity of the order dated 20/5/1987 

(Annexuie-A) whreby his seniority has been fixed at a 

lower stage. According to hit, the Railway authorities 

have not considered the continuity 	his service and1  

for the first time they have infonned him that he has 

been placed at a lower plac as0in past,he had obtained 

mutual transfer. 

2. 	Shri .R.Kyada the learned counsel for the 

respondent has opposed the admission on the ground that 

z the petitioner has filed a representation on 22.6.1987 
'S 

(Annexure-1) anza the same has not been decided, it 

cannot be said that the petitioner has exhausted the 

remesy available to him. It s true thatsix months 

has already passed since h filed his representation 

and accordingly he is justified to move this Tribunal 

for redressal of his grievance. But now the petitioner 

iswilling to exhaust the remedy in waitin/the decis on 

of the respondents, proved his reprcsentatioi are 
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decided within a period of three months. Having 

rgard to the fact that the representations are pending 

for a pretty long time, it is desirable that such 

representations are decided expeditiously. The 

competent authority of the Respondent Railway Administ-

ration are directed to dispose of the reeresentation 

of the petitioner by considering the cresent petition 

as a sueplernentaLy representation and after adverting 

to the points raised therein. 	t is further directed 

that the same PRtoy be decided within a period of four 

months from the date of this order by a speaking order. 

ith this direction, the application standti disposed of. 

(P.s.chaudhuri) 	 (P.M.Jsl4- 
Adjitinistrative Member 	 Judicial7*rer 
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